849 Written Answers

;in Irwin Road, New Delhi, as & result
.of which nearly ten shops of displac-
-ed persons were burnt to ashes and
_ﬁ)l;;pmy worth about Rs. 15,000 was

(b) if so, what was the reason for
:the fire accident;

(¢) whether ation has
! been paid to theaﬁlgplacegms rsons who
:have lost their goods;

(d) whether any other shops have
. been provided for them to carry on
‘their trade and if so, how many per-
.sons have been so provided and
: where?

The Minister of Rehabilitation (Shri
1‘:‘ P. Jain): (a) ttod(c)l c‘:d fire involv-
‘ing ten shops o ispla persons
broke out on the Irwin Road on the
night between 18/19th August, 1952,
of the property lost by dispiaced shop
-0 property lost by displac op-
. keepers due to this fire, 8 of these
shops were insured for Rs. 71,000
- against which the Insurance Companies

have already paid Rs. 47,800 as
- compensation. The two uninsured
.shops had been sublet by the

Municipal allottees to unauthori-
sed partiess. In one of these
two shops there was only some
- furniture. In the other the total esti-
mated stock value was not worth more
than Rs. 500 and much of his pro-
- perty was salv. It has not beem
_gomibletoin te the cause of the
. fire,

(d) Two the sleers are re-
ported to h acq shops in
+ Ghaffar Market and Irwin Road and
- another has jointed in the business of
" his son in Ghaffar Market. Two were
unauthorised sub-lettees and have no
~claim for alternative accommodation.
"'The case of the remaining five shop-

commy
* the New Delhi Municipal Committee
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- A statement containing the required
L is placed on the
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of the House [See Appendix' IV,
annexure No. 30].

ImMPORT OF TEXTILES
251. Pr. Jatav-vir: Will the Minis-
and be

ter of
to state the quantity of mill-
made cotton, silken and woo cloths
into India from U and

other foreign countries duri.ng the last
two years?

given in the attached statement.
[See Appendix IV, annexure No. 31]

MPs’ Frars

252. Shri U. M. Trivedi: (a) Will the
Minister of Works, Housing and Sup-
ply be pleased to state how many
M.Ps' flats were vacated by the M.Ps'
after the last session? .

(b) How many of such vacated flats-
were let out to non-M.Ps. and on what
terms?

(¢) What was the rent charged for
these flats from the non-MPs.?

The Minister of Works, Housing
()7§ ¢ ¥
a

(b) 29 flatg 'were allotted to Gov-
e.rnment officers during the non-ses-
ﬁnod on the condition that they
vacated at short notice, if

(c) Standard rent under F.R.—
45-A subiect to a maximum of 10
per cent. of the officers’ emolmnents
was charged for the buildings. Furnj-
ture and_ additional services were
charged for in addition.

Crote CoNTROL
253. Shri N. L. Joshi: (a) Will the
Minister of Commerce and Industry

be pleased to state what are the varie-
ties of cloth on which con is main-
tained?

(b) What are the varieties which
are decontrolled?

(c) What is the pmporuon of in-
crease or decrease in uction of the
varieties mentioned in parts (a) and
{b) above in the year 1952 as compar-
ed to the production flgures for the
year 19517

Minister of Commerce and In-
dustry (Shri T. T. m.lnuhrl)'
{a) to (c). A statement is laid on
Table of the House. [See Appendlx
IV, annexure No 32].





